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- An Act f_u_rther t;o amend! the Madhya Pradesh Krlshlk Pashu Paruakshan Adhmlyam, 1959 A 5 e,

. 3 b ‘ : .

i Be 1t en‘lcted by thL Madhya Pradesh Leglslature m the Flfty sevemh Year of the Repubhci -,
o ’“of Indm as fol _ IR ca B RYRE :

1 (l)Tl,‘us Act may ;be calledthe ;Médhjai l‘radeshKrlshrkPashuParrraksha?(Sanshodhan) Short titte 2

- ‘commencement. .

S |(2) It shall come i)to force on such date as the State Gov_e‘mmentv:may,' by notification, = -
aPpOmt m thxs behalf B . L a4 '

.-.|| *

;“.’(i)_' 4 nariely T
:Notwnhstandmg anythmv contamed in any other law for the txrne bcmg in force or
i an;( usage or custom to the contrary, no person shall slaughte* or cause to be'.-i_ R |
: ‘ “slaug tered or offer or cause’ to be offered for slaughter any’ agnc.ultural cattle’ L

) -unless he has obtamed in respect of such cattle a cemﬁcate in wrmng, 1ssued. 5 &
, SRS W % the,,cc)mpetent authorlty for the area in whr h! the cattle is to be _slaughtered» T e
L ; 1"that the' cattIe is ﬁt for slaughter ”, S A AL

ERNRREL S R E M | :

: " ..
'_"(ii') An sub sectlon (2) and (5) the words, .bracket and letter b clause (h) of ” shall be ey 3

P <% "'Fcr.::t‘he Schedule of thePrmc1pal Act the followmg Schedule shall be subsututed namely —_ Amendm nt  of 5
: ~\-’-*:_: : ety Schedule T

& "“SCHEDULE A " ‘="
ij l [Sec Sectron ’7(1)]
[N - 3 li
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é 1498 (3)
! 6‘ Fo'it~-Secti‘on G-Q of the Principal Act, thf.‘e following Section shall be Substituied of
| substituted, namely :—; - . ? Section 6.C.
LBy g #
w0 . '
'] “6C. The State Government may issue special per,mitslfor transport or Special Plrmits,
i | | export of cow, calf of cow, calf of she-buffalo, bull or bullock if
T it is of the opinion that it will be in; the publc interest to do so.”,
E - . :
1 7. In Section 7 of the Principal Act,— Amendment of
| Lo _ Section 1.
' f i (a) for the margina} heading, the following * margina] heading shall be
oo substituted, namely :— ' : o
! oy 1 Co
; | - “Prohibition of purchase, sale o any other manner of disposal of cow,
Py ' calf of cow, calf of she-buffalo, bull or bullock”; }
v (®) for the words “cows, calves of COWS or fcalves. of she-buffaloes”, the
! | | words “cow, calf of Cow, calf of she-buffalo, bull or bullock” shall s
el be substituted, ; .
4L : : , S B
8. In sub-section (3) of Section 9 of the Principal Act,— Amendmet of

':gﬁ(bjin.

i (a} in clause (@), for the words “cows or calves of cows”

the words “cow,
calf of cow, calf of she-buffalo, bull or bullock”

shall be substituted ;

clause (b), for the words “cowg or-calves of cows”
and for' the words
of cow, ‘calf of sh
substituted,

occurring twice
“cows or calves of cows”, the words “cow, calf

e-puffalo, bull or bullock™ shall Tespectively be

I
|

In Section 17 of the Principal Act, the words “religions”

Section 9,

shall be Amendme

Section 1

1
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1498 (2)

<

Short title,

Anjendment of
Section 4. 1

Amendment of
“Section 6,

Amefxdment of
Section 6-A.

.
Amehdment of
Sectipn 6‘—’B.

rerTay T, s 20 fgamc 1991

| 'MADHYA' PRADESH' Atn ;-

No. 21' OF 1991 ik

THE MADHYA PRADESH KRISHIK PASHU P"Rmr AK sn :,'N
(SANSHODHAN) ADEINIYAM, 1991, : Hi

[Received the assent of the Gavernor on the 17th Septemper, .1991! a5sent

first published in the “Madhya Pradesh Gazette (E,xtraordmary)”i »dated
the 20th Septcmber 1991] : :
g

An Act further to amend the Madhya Prad&sh Knsluk Pashu Ij’m:xqu!gsh!an
Adhiniyam, 1959, - . , Sih
i i
Be it enacted by the Madhya Pi'a;d'cshj Legmlature in the Fony-sccéﬁd Year
of the Republic of Indla as f@l]oWs o ’ . ;
L. This Act may be called the. Madhya Pradesh KrlShlk Pashu Panraksh?n
(Sanshodhan,) Adhmnyann, 19911, - b ik e 8

u"-
1 §3

2. For sub‘sectmm (1) of Section 4 of thie Madhya Pradesh KnshJL P'ésllm :

Parirakshian Adhiniyam, | 1959 (No:

18 of 1959) (hercinafter referred! tolas the
Principal Act), the fo]lcrwmq subLse

ction shall be substhtutecﬁ namely —% 5
Fod BEE

“(1) Notvmthrtandmg; anythmg
being in force!

I»
i

or in any usage or custom - to- the contrary', no
person shall slaughter or.cause to be slaughtered or o-ﬁ‘el ‘ :
to be offered,i for 'slaughter— i SR

(aj cow, calf or cog'wé calf of she-buffalo; bull or b'ullock "-ii ]

3. In Section 6 of the  Principal Act, for the words
other than cow or calf ‘of cow” the words «
buffalo, bull or bullock” shall be substituted.

4. In Section 6-A of .the Principal Act, .
cow”’ the words “cow, ca

be ‘substituted,

cow, ca]f o|f cow, ca]f of she-

for the words “cow or ca],f od'
of a cow, calf of she-puffalo, bull or bu]llo'c.k”I shall

5. In Section 6-B of thc Principal Act— ' P ‘ ; i :

(@) in subrsection (1),— o

' (i) for the wordg “cow or can of cow” the words ““cow, calf 01’ c;ow
calf of shc-buﬂalo bull or bullock” shall be subshtutcd

(ii) for the ‘words; ¢ ‘cows and calf of cows”
cow, calf of . shc-b‘uﬁ‘alo' bull or bullock”

|
(iil) for the words COWs. or calves of cow

ws for whick the prrm.lt for
export ig requn‘cd” the word “it” shali be substrtu:tcd

the words ! “c:ow calf Olf

i | 4 i
(b) in sub-section (2) foa the words “cows or calyes of cows” oeégﬁﬁgi

twice the words “cow, calf of cow, calf of sh&btuﬁalo bfdl{jbr
bullock”’ svhall ble subistituted, . P

‘ : ;T.E}A.
| ; S

K
|

|

I
i

|

|

[

contained in any® octher law " for the | t ﬁmc

ag;nculturaﬁﬁ ‘ca;ttle :

shall be substitutdd o



